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[Shri Y. B. Chavan]
covered by this; anything that is likely
to affect communal harmony which
will lead to a public order matter 1s
likely to be covered.

No further explanations are neces-
sary.

MR. SPEAKER: The question is:
“That leave be granted to intro-
duce a Bill further to amend the In-
dian Penal Code, the Code of Cri-
minal Procedure, 1898 and the Re-
presentation of the People Act, 1951
and to provide against printing and
publication of certain objectionable
matters.”

The motion was adopted.

“SHRI Y. B. CHAVAN: 1 intro-
duce the Bill.

12.39 HRrs.

DEMANDS FOR SUPPLEMEN.
TARY GRANTS (UTTAR PRA-
DESH) 1968-69—Contd.

MR. SPEAKER: The House will
now take up further discussion and
voting on the Supplementary De-
mands for Grants in respect of the
Uttar Pradesh Budget for the year
1968-69 as also the cut motions moved
on the 26th August, 1968 in respect of
those Demands.

As regards the discussion on U.P.
Demands, I would like to say some-
thing. I know that a large number of
Members would like to participate.
But the time is very short. But imme-
diately after this, we are having an-
other discussion for about three hours
regarding the extension of President’s
rule in U.P. I hope that the parties
will see that those who have not parti-
cipated on the Demands may be en-
abled to participate on that.

There is also one other suggestion
namely that the Appropriation Bill
may be passed and 4 hours may be
taken in all on the resolution regard-
ing the Proclamation in relation to
U.P., so that everybody can speak in
general on the problems of U.P., law
and order etc., etc,

st wg foma (g7 : @ Tt @

foomar & 9 FEw s e
T |

MR. SPEAKER: The Bill may be
passed, and I was suggesting that 4
hours may be taken on the resolution.
I thought that we could have one
more hour on the discussion relating
to U,P. Those who want to speak on
this may speak on this. But I would
appeal to those who have spoken al-
ready not to get up again.

SHRI RANGA (Srikakulam):
What about the time for our party?

MR. SPEAKER: He will get
twenty minutes, whether it be on this
or the other one.

But we must finish these Supple-
mentary Demands in one hour.
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MR. DEPUTY-SPEAKER: He
may resume his speech after lunch.
13.00 HRS.

The Lok Sabha adjourned for lunch
tibll Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at five minutes past Fourteen
of the Clock.

[MR. DEPUTY SPEAKER in the Chair.)

DEMANDS FOR SUPPLEMEN-
TARY GRANTS (UTTAR PRA-
DESH) 1968-69—Contd.
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MR. DEPUTY-SPEAKER: You
will get your time.

=t ngaw fag wWat 0 Fower
ERT F TA Foqk HywT faerm ?

MR. DEPUTY-SPEAKER: When
we started further discussion of the
Supplementary Demands it was an-
nounced that because immediately
after the continuation of the Procla-
mation was also coming up, either
they should be taken together or time
should be provided. We will finisk
this in one hour and again three hours
will be left.
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SHRI S. KANDAPPAN (Mettur):
Can we talk about the Budget there?
=t wEI fag Wit : w9 F
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MR. DEPUTY-SPEAKER: He
will get his time. I have not called
anyone from this side also.
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MR. DEPUTY-SPEAKER: You
were not here, perhaps; I do not know.
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MR. DEPUTY-SPEAKER : Profes-
sor Ranga raised this issue.
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MR. DEPUTY-SPEAKER:
will resume your seat.
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MR. DEPUTY-SPEAKER: I have
not called anyone from this side also.
Shri Bharati will get his time. 1 am
not curtailing the time. Shri Bharati’s
name is there.

SHRI RANDHIR SINGH:
Shri Maharaj Singh Bharati speak.

SHRI S. M, BANERIJEE (Kanpur):
You remember. Sir, the time for these
Supplementary Demands was only on¢
hour. In that case all parties will not
get even 10 minutes or 5 minutes each.
The Speaker in his wisdom, therefore,
decided about 2 hours for this.....
(Interruption).

Let

]

MR. DEPUTY-SPEAKER: Mr.
Banerjee, you are making a mistake.
We have increased it to 2 hours and 2
hours are over now—just 10 minutes
remain. (Inferruptions).

SHRI S. KANDAPPAN: Sir, I was
here yesterday and I know what was
happening yesterday. Mr. Mabhara)
Singh Bharati belongs to the S.S.P.
group and he is very keen to speak on
the Supplementary Demands of U.P.
He was waiting here till 7 O’Clock yes-
terday, till the House adjourned. To-
day, I find—I do not mean to casi
any reflection on anybody—from the
proceedings that two spokesmen from
the Jan Sangh Party have spoken
on the Supplementary Demands of
U.P. alone. Now, here is a group which
has got a stake in U.P. They are inte-
rested. in the mid-term U.P. elections.
My Party did not claim any time and
I do not want to speak at all. I do not
know anything about U.P. affairs. As
far as we are concerned, we do not
want to take any time and we do need
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it. But here is a group which is going
to face the elections in U.P. They have
got a stake in the U.P. elections. They
have to make some points. It is their
genuine demand. At least those groups
who have separate identities and who
are interested in U.P. should be given
a little time. There is, for example, the
motion for the continuation of the
Proclamation in U.P. On that, he can-
not speak about the budget and he
cannot demand a reply from the Fi-
nance Minister. It is only fair that you
extend the time a little for the S.S.P.
and other separate groups who are
interested in U.P. affairs.

MR. DEPUTY-SPEAKER: We
had increased the time to 2 hours for
Supplementary Demands and 2 hours
are almost over. We have 3 hours for
the continuation of the U.P. Proclama-
tion. What I would suggest is that if
some Members would like to partici-
pate on the Supplementary Demands
only just now, I will make an adjust-
ment of half an hour. This morning,
when the issue was raised by Prof.

. Ranga, it was ruled that we may
combine both the things and the reply
can come later on. But that was not
accepted by the House. I will call Mr.
Maharaj Singh Bharati. If everybody
insists on speaking on the budget, it
will not be possible. I am only mak-
ing an adjustment and I will curtail
the time on the other thing. I wanted
to adjust it with the concurrence of the
House.
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MR. DEPUTY SPEAKER: The
Hon. Minister.

SHRI SRINIBAS MISRA (Cut-
tack): What about our Party?

MR. DEPUTY SPEAKER: He
will get time on the next item of dis-
cussion.

SHRI SRINIBAS MISRA: Why
not now on the budget of U.P.?

MR. DEPUTY SPEAKER: I have
adjusted it. Whatever he wants to say
can be said when the next item is be-
tore the House.

SHRI SRINIBAS MISRA: Why
not on the Budget when the scope of
the discussion is specific?

MR. DEPUTY SPEAKER: Then
on the next item, he will not get time.

SHRI SRINIBAS MISRA: May
not.

MR. DEPUTY SPEAKER: 1 can
give only 5 minutes now. I am not
calling any member from the Con-
gress Benches, so as to save time on
this.

SHRI SRINIBAS A MISRA: If we
shall not get time afterwards, then why
five minutes only now?

MR. DEPUTY SPEAKER: Now
you want to speak on the budget. Only
two hours were allotted. Actually you
get only 4 minutes. It was decided this
morning also.
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Some Hon. Members rose—
SHRI S. M. BANERJEE: I want

to put only one question. .. (Interrup-
tions).

I

MR. CHAIRMAN: Order, order.
don’t permit this sort of a thing. I

am trying to be helpful. If half a

dozen Members

stand up like this,

what can I do.

st meE W (§anR) 0 & OF

faot & = & faug & welr wERT
¥ wIHI A 91 AT IR0
FEroar f5 o7 ¥ ag W F I
Fo@ AT I g e = a
e H WA wERET IEE %

MR. CHAIRMAN: Will the Mi-

nister clarify his point?

SHRI K. C. PANT: I can’t say.

it geW W= %AW (I)
g W TH A IRl #1 AH

el ST @ § wifEr W

..

aeT Ff@ |
MR. CHAIRMAN: Please resume

your seat. The Minister is not mn a po-
sition to give any reply. I cannot help
it
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MR. CHAIRMAN: Mr. Kachwai,
1 call you to order. Please resume your
seat. 1 cannot force him.

MR. CHAIRMAN: Order, order.
Please resume your seat.

s o WMo dAWT : ¥ WAL Hall

§ Fa@ T@w gew Wew g %

S F AR WG ¥ W g wdT
Y ¥ A ¥ A7k S #AE@ FqET
ar f& 157 weer w9
gsaa # fewm gw € 9 Se-
TR FY TEARAG FHET FT AT
# oy fifer gf & 3w § q4F AW
g g v v @ ¥ | A
am fear & fF 39 = W 0w S
¥ 9 oifge 91 3§ aR § aEFR
T OFT W Wy 2! R FAw oA
[ & R § 7Y wERd § s@T
| g

SHRI K. C. PANT: As far as the
meeting of the Uttar Pradesh Advisory
Council goes, I have no knowledge as
to what transpired at that meeting.
So, I am not really in a position to tell
him anything about that meeting. In
regard to D.A.—the matter comes up
everyday in the House—if the State
Government is in a position and has

resources to raise D.A., it is welcome
to do so. So far as the Central Govern-

1
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ment goes, its obligations and respon-
sibilities are well known. In the matter
of D.A,, it is the State Government’s
responsibility and obligation.

st fim ammmw o faoret aret
FT a1 A faar s =Ry ) ow
R ¥ 39X 8 ®o a3 T W
FT oA E° wF wEEi ¥ @
ez ol B L

MR. CHAIRMAN: No, No. I shall
ndéw put the Cut Motions to the vote

of the House. We are already much be-
hind the schedule.

*t gwN AR ¥YAW : qH UMY TF
I qea Afwy o azeEr ®
WT W ;T T &7
MR. CHAIRMAN : Will you please

sit down? You cannot obstruct the
proceedings of the House. Please re-
sume your seat.

»t g 9 AW ¢ I T7 UF
qqTd FT IAL AZ ATAT

MR. CHAIRMAN: I shall now
put Cut Motions, 1 to 39, to the vote
of the House.

Cut Motions 119 1o 142 were put
and negatived.

MR. CHAIRMAN: I shall now
put Cut Motions 42 to 108, to the
vote of the House.

Cut Motions No. 42 to 108 were
put and negatived.

MR. CHAIRMAN: I shall now put
Cut Motions, 119 to 142 to the vote
of the House.

Cut Motions 119 1o 142 were put
and negatived.

MR. CHAIRMAN: I shall now
put Cut Motions, 144 to 156, to the
vote of the House.

Cut Motions Nos. 144 to 156 were
put and negatived.

. MR. CHAIRMAN: The question
is:

“That the respective Supplemen-
tary sums not exceeding the amounts
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shown in the third column of the
order paper be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1969, in respect of the fol-
lowing demands entered in the se-
cond column thereof—

Demands Nos. 9 to 11, 14, 15, 17 to
19, 21, 23 to 26, 28, 29, 31 to 33, 36,
44 to 50, and 53.”

The motion was adopted.

[The motions for Demands for
Grants relating to Uttar Pradesh which
were adopted by the Lok Sabha are
reproduced below—Ed.]

DEMAND No. 9, ELECTIONS

“That a Supplementary sum not ex-
ceeding Rs. 56,11,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in

“‘course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Elections’.”

DEMAND NoO. 10, GENERAL ADMINIS-
TRATION

“That a Supplementary sum not
exceeding Rs. 9,900 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘General Administration’.”

DEMAND No. 11, COMMISSIONERS AND
DISTRICT ADMINISTRATION

“That a Supplementary sum not
exceeding Rs. 22,87,400 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 3lIst day of March, 1969,
in respect of ‘Commissioners and Dis-

5o

trict Administration’.
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DeMAND No. 14, JAlLS

“That a Supplementary sum not ex-
ceeding Rs. 74,600 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Jail’.”

DemManND No. 15, PoLICE

“That a Supplementary sum not ex-
ceeding Rs.  26,55,900 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,

CRY)

in respect of ‘Police’.

DEMAND No. 17, SCIENTIFIC RESEARCH
AND CULTURAL AFFAIRS

“That a Supplementary sum not ex-
ceeding Rs. 1,37,400 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in
respect of ‘Scientific Research and Cul-

> 9

tural Affairs’.
DEMAND No. 18, EDUCATION

“That a Supplementary sum not ex-
ceeding Rs. 1,800 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 3lIst day of March, 1969,

Rt

in respect of ‘Education’.
DemaND No. 19, MEDICAL

“That a Supplementary sum not ex-
ceeding Rs. 15.22,300 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Medical’.”

DEMAND No. 21, AGRICULTURAL

DEVELOPMENT
“That a Supplementary sum not ex-
ceeding Rs, 500 be granted to the
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President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Agricultural Develop-
ment’.”

DeEmMaND No. 23, ANIMAL HUSBANDRY
AND FISHERIES

“That a Supplementary sum not ex-
ceeding Rs. 400 be pgranted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in
respect of ‘Animal -Husbandry and
Fisheries’.” :

DEMAND No. 24, CO-OPERATION

“That a Suppiementary sum not
exceeding Rs. 12,00,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of Ma{ch, 1969, in

respect of ‘Co-aperation’.
DEMAND No. 25, INDUSTRIES

“That a Supplementary sum not ex-
ceeding Rs. 8,90,000 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Industries’.”

DEeMAND No. 26, PLANNING AND
CO-ORDINATION

“That a Sdpplementary sum not
exceeding Rs. 100 be granted to the
President out of the Consolidated

Fund of the State of Uttar Pradesh to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Planning and Co-ordi-

nation’.”
DEMAND No. 28, INFORMATION
DIRECTORATE
“That a Supplementary sum not

exceeding Rs. 3,000 be granted to the
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President out of the = Consolidated
Fund of the State of Uttar Pradesh
to defray the charges which will come
in course of payment during the year
ending the 31st day of March. 1969,
in respect of ‘Information Directo-

O

rate.

REMAND No. 29, SCHEDULED AND
BACKWARD CLASSES

“That a Supplementary sum not
exceeding Rs. 300 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come
in course of payment during the y=ar
ending the 3lIst day of March, 1969.
in respect of ‘Scheduled and -Back-

» 9

ward Classes’.

DeMaND No. 31, IRRIGATION WORKS
MET FROM REVENUE

“That a  Supplementary sum not
exceeding Rs. 6.02,300 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come
in course of payment during the year
cnding the 3lst day of March. 1969,
in respect of ‘lIrrigation Works met
trom Revenue'.”

DEMAND No. 32, IRRIGATION
ESTABLISHMENT

“That a  Supplementary sum not
exceeding Rs. 26,00,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh

to defray the charges which will
come in course of payment during
the year ending the 31st day of

March, 1969, in respect of ‘Irrigation
Establishment’.”

DemaND No. 33, PusLic WORKS
MET FROM REVENUE

“That a Supplementary sum not
exceeding Rs. 2,4559,300 be granted
to the President out of the Consoli-
dated Fund of the State of Uttar
Pradesh to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1969, in respect of ‘Public
Works met from Revenue'.”
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DEMAND No. 36, GRANTS-IN-AID OF
PusLIC WORKS

“That a_Supplementary sum not
exceeding Rs. 4,000 be granted to
the President out of the Consolidated
Fund of the State' of Uttar Pradesh
defray the charges which will come
in course of payment during the year
ending the 3Ist day of March, 1969,
in respect of ‘Grants-in-aid of Public
Works’.”

DEMAND No. 44, EXPENDITURE
CONNECTED WITH NATIONAL
EMERGENCY

“That a_ supplementary sum not
exceeding Rs. 1,15,700 be granted to
the President out of the Consolidat-
ed Fund of the State of Uttar Pradesh
to defray the charges which will come
in course of payment during the year
ending the 3Ist day of March, 1969,
in respect of ‘Expenditure connected
with National Emergency’.”

DEMAND No. 45, CapITAL OUTLAY ON
AGRICULTURAL SCHEMES

L. “That a Supplcmentary sum not ex-
ceeding Rs. 10,00,00,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Capital Outlay on Agri-

”

cultural Schemes’.

DEMAND No. 46, CAPITAL OUTLAY ON
INDUSTRIAL AND EcoNoMIC DEVELOP-
MENT

“That a Supplementary sum not ex-
ceeding Rs. 1,06,21,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Capital Outlay on Indus-
trial and Economic Development’.”

DEMAND No. 49, CAPITAL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES

“That a Supplementary sum not ex-
ceeding Rs. 3,00,00,000 be granted to

23—5 LSD/68
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the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Capital Outlay on Multi-

> 9

purpose River Schemes’.

DEMAND No. 48, CAPITAL OUTLAY ON
IRRIGATION WORKS

“That a Supplementary sum not ex-
ceeding Rs. 2,43,09,300 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Capital Qutlay on Irriga-

(Rt

tion Works'.

DEMAND No. 49, CAPITAL OUTLAY ON
PusLic WORKS

“That a Supplementary sum not ex-
ceeding Rs. 1,00,31,400 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in
respect of ‘Capital Outlay on Public
Works'.”

DEMAND No. 50, CAPITAL OUTLAY ON
ROAD TRANSPORT AND OTHER
SCHEMES

“That a Supplementary sum not ex-
ceeding Rs. 1,82,000 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 3Ist day of March, 1969, in
respect of ‘Capital Outlay on Road
Transport and other schemes’.”

DEMAND No. 53, LOANS AND
ADVANCES BEARING INTEREST

“That a Supplementary sum not ex-
ceding Rs. 9,65,40,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in
respect of ‘Loans and Advances bear-

O

ing Interest’, :



